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Order dated 27,11.2002

Nene appears for the Applicant when called ner
has there been any prayer made on his behalf seeking
adjewmment, Mowever, Shri K.C.Mehanty, learned Gevernment
Advecate representineg the State of Orissa ané Shri S.B,
Jena, learned Addl,Standine Cewnsel representineg the Unien
of India are present and heard,

Having heard the State cowmnsels and having
peruwsed the recerds, it appears te me(as has been given owt
in the reply(?e rejoindeg)filed by the State Govermment)
thatwhateveris dwe and admissible to the Applicant wnder the

already
rules has/peen sanctioned by the State Gevernment te be
diswursed(oy the Accowmtant General of Orissa) in favowr
of the Applicant, In the said premises, tkis Original
Applicatioen is dispesed-of with directien te Aeccevntant
General of Orissa to disburse the dues of the Applicant
within a peried of three months, The Meme Department in
the Goevernment of Orissa sheoeld immediately take uwp the
matter with the A.C. for smooth disbursal of the dues
to the Applicant, The Mome Departwent in the Gevemment
of Orissa sheuld furnish all details te tke A.G., Orissa,
within a period of 15 days and the A,C., Orissa and the
State Gevernment should take jeint efforts te ecomply this
order within three months as directed abeve, Ne costs.

Send copies of this order to Applicant as well
as, ;spondents. Free copies of this order be alse made

available te the learned counsels representineg the V%%go}/
N
Respondents, |




